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CENTRAL ADMINISTRATIVE TRIBUF^IAL

PRINCIPAL BENCH

OA 1879/2001

NsVii Ds1hi this ths 7th dsy ot Jsnuary, 2003

Hon'ble Smt.Lakshmi Swaminathan, Vice Chairman (J)
Hon'bl© Shri V.Srikantan, Member (A)

I.Shri F'1. L. Parashar j
working as Tschnical OTTicsr(B),
Laser Science and Technology
Centre, F'^ietcalte House, Delhi

2.Sh r i V.K.Dass,
Technical Officer (B),
Laser Science and Technology

!  Centre, '"letcalTe House, Delhi
I

13. Shr i P. L ■ F'leiirotra,
Technical Officer (B),
Laser Science and Technology Centre,
Metealfe House, Delhi ■

;4.Shi i OiP.Hooda,
j  Technical Officer
'  S.S.P.L.Lucknow Road, Timarpur,

De1h i .
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SiShri Praveen Runiar,
Technical Officer (A),
S • S. P. L. Lucknow Rc>ad ,
Timarpur, Delhi-54S.

16•Mrs•Kr1shna Koh1i,
Technical Officer (C),
Laser Science and Technology

,  Centre, F'letcalfe House, Del hi.
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!(Non8 "for th© applicants )

\/CQC! |C

I  K,' IM o n o I I n d i a t [ n o u g hi
Secretary, Ministry of

tr-

U© i ©i I©© , Ôuutfi Block, New Delhi

2i Scientific Advisor to P.F'I.

Department of Derence ResearcFi
and Development Organisation,
South Block, New Delhi.

(By Advocate Shri Bhaskar Bhardwaj )

t App11 cants

RespCindents

f~K o n n \
C r\ U c h j

(Hon'ble Smt.Lakshmi Swaminathan, Vice Chairman (J)

In this applicatic>n which Fias been filed by six

apjplicants, they Fiave impugned the letter issued by the



'0SpOnd©ntS dabSd 13.9.2000. This ISbt©!' is 1 n
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Shn Bhaskat Bhardvjaj, IsaiMsd counssl Tor

%

cornplianij© vviT-fi T.h© dir©c"tions oT ths Tn burial in

M.L.Parashar and Ors Vs.UOI and Ors.( OA 942/2000) dated

11.8.2000. By that order"> the OA was dispiosed Oi witfi a

directior"! to the resporiderits to dispose oT i.he

respresentatior"is Ti led by the apipil icarios vvt uhin a per lud

oT three months. Accordingly, the respondents have

issued letter dated 13.9.2000 which has been irnpugned in

the present application.

2. As none has appeared tor the applicants, we

have per~used the relevant dcjcunients on r~ecor"d and hear~d

the

respondents. Appilicant flo.1 had submitted a

representation dated 12.2.1999 on the subject oT

incentive to DRDO Technical Otticers, to which categor'y,

we note, the applicants belong in the Grades 'A','B' and

'C'. In this representation, the applicant No.1 who is

a  Technical OTTicer (B) has r"equested the i~espond©nts

that the d 1 scrirni nat 1 on created by the or~def~ dated

3.2.1999 granting incentives to Scientists may be

removed by extending the same benetits to all Technical

OTticer"s. In the impugned or'der" dated 13.9.2000, the

i~espondents have explained the reasons why the same

cannot be don© as requested by the applicants. They

have stated that the category oT applicants is

iistinguishable and distinct Ti"om other categories of

personnel. They have also i"efuted the contentions of

the applicants that as they ar"e also impor'tant to the.—



orsah "i sat I on as such, thsy sfiuuld bs ai luvvau simi la?
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Solid St3t0 Physics Lsborstory K3i sinchsri Unioh cind b^i* s

Vs. UOI Se Ors (OA 1552/1939), the Tribunal had found no
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C V.Srikantan )
Member (A)

(Smt. Lakshrni Swami nathan)
V i o© Chai rman (J 3


